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BEFORE THE NATIONAL GREEN TRIBUNAL,
SITTING AT KOLKATTA
ORIGINAL APPLICATION NO. 04/2026/EZ

(Under Section 14 of the National Green Tribunal Act, 2010)

INTHEMATTEROF:
PARMOD KUMAR SWAIN APPLICANT

VERSUS

THE STATE LEVEL ENVIRONMENT IMPACT
ASSESSMENT AUTHORITY (SEIAA), ODISHAS& QTHERS

..... RESPONDENTS
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BEFORE THE NATIONAL GREEN TRIBUNAL, SITTING AT
KOLKATTA
ORIGINAL APPLICATION NO. 04/2026/EZ

IN THE MATTER OF:

PARMOD KUMAR SWAIN ... APPLICANT
VERSUS

THE STATE LEVEL ENVIRONMENT IMPACT
ASSESSMENT AUTHORITY (SEIAA), ODISHA & ORS

................. RESPONDENTS

REPLY TO THE COUNTER BY RESPONDENT NO. 6 «i % M ﬁﬁ 2@26

MOST RESPECTFULLY STATE AS FOLLOWS:-

1. That in reference to para no. 1 to 4, this Applicant has no
comment.

2. That in reference to para no. 5, from the date of amended E.C
i,e 21.11.2024, the 9,900 Cm. ad-hoc basis was allowed up
to 31.03.2025, but the supplementary lease deed has been
executed after expiry of the ad-hoc period and without
submission of replacement study report. Which caused a
violation of E.C. wherein the deed has been executed without
any Cubic meter in order to help the proponent. Further the
Mining officer has argued about the mechanization inspite of
denied by the proponent. Accordingly Cuttack Sadar P.S.
case Number 283 Dt. 16.04.2026 is registered. the copy of

the said P.S. case is annexed herewith as Annexure- O.
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3. That due to collusion with Respondent no. 6, the physical
report is avoided and a wrong report has been filed to help
the proponent.

4. That the alleged inspection Dt. 20.03.2026 is not conducted
and the Applicant has been assured by the authority that,
due to March 26t workload, the inspection will be made in
the 2nd week of April.

5. That in reference to para no. 6-17, it is submitted that,
cutting of the trees required by the Superintendent Engineer.
for development of embankment cannot be treated as
approach road without NOC from Gram Panchayat/ward and
the Hon’ble High court prayer cannot be related to tree
cutting. The paragraphs are creating confusion and irrelevant

and not related to the E.C. condition.

DRAWN D FILED BY

—_—
DT. 11.05.2026 PRAVA RANJAN MISHRA
BHUBANESWAR PLOT NO. 652, EKAMRAVILLA
NAYAPALLY, BBSR-21

ODISHA
earth environment2008@yahoo.com
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REJOINDER AFFIDAVIT ON BEHALF THE APPELLANT

1. I, Sri Pramod Kumar Swain, aged about 67 Years, S/o Late

Pranakrushna Swain At- Pratap N agari, Po- Bhanapur, PS-Cuttack

/ /P“( awod  [Cunop \Q tJoA N

Advocate Deponent

VERIFICATION

I, Sri Pramod Kumar Swain, aged about 67 Years, 8/0 Late
Pranakrushna Swain At- Pratap Nagari, Po- Bhanapur, PS-Cuttack
Sadar, Dist- Cuttack, Odisha-753011, do hereby humbly verified that,
the statement made in paragraphs 1 to 5 are true and correct to the best
of my knowledge, information and belief.

I sign this verification on this the 11t day of May 2026.

WE ABOVE NRMIZD DEPORent BEIN
IDENTJFIED BY . -
HENTIFIED BY L WaQare. | ¢
. ADY. BBRR AFFEARS BEFOFT ME A roum adl KUnas  Seoedy
e SHAYE AN OATH ON..).| ) W\Q‘ ABOI VERIFICANT

s oo SA/PMLTHAL S SONTAINT®
¥ S m»‘r;m.wﬁig?g% YW sex v

UL KNC W TonE
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N.C.R.B (Ta.dlamdl)
LLF.-l (udhiepar siier i -1}

FIRST INFORMATION REPORT
{Under Section 173 B.N.8.8)

v ga faatd
(arrer 173 & uw vy vy ¥ agd)

. District (RemupPD, CUTTACK P.S. SADAR Year 2026

FIR No. (m.g. k. 0263 Date and Time of FIR (.g.R. & f&qi®  16/04/2026 22:18 hrs
S.No. (3. Acts (arfarfaam) Sections (¥TI(T))

1 THE BHARATIYA NYAYA SANHITA 303(2)
(BNS), 2023

2 ODISHA MINOR MINERAL 51
CONCESSION RULES, 2016

3 MINES AND MINERALS 21
(DEVELOPMENT AND REGULATION)
ACT, 1957

. (a)Occurrence of offence (30T &Y e
1. Day (fg=): Sunday Date From (fe=i® @ ): 04/01/2026 Date To ( TgTi® da ):04/01/2026
Time Period (459 3raieg): Pahar 1 Time From (§9% ¥ ): 01:30 hrs  Time To (FHT d&d):  01:30 hrs

(b)Information received at P.S. (JT9T SIgl g1 UTd &% ): Date (T&71@ ): 16/04/2026 Time (¥07): 22:18 hrs

(c)General Diary Reference (D5=aaT GeH ): Entry No. (W2 €.):018  Date & Time: 16/04/2026 22:18 hrs

. Type of Information (T &1 TH1T): Written
. Place of Occurrerice (ITHATEYH):
1. (a) Direction and distance from P.S.(JT=11 & ¥l 37 fgam): SOUTH-WEST, 03 Km(s) Beat No. :
{b) Address (TaT): PRATAPNAGARI KUAKHAI RIVER BED

(c) In case, outside the limit of this Police Station, then (If am=T €197 & a1 g al):
Name of P.S.{(ITH1 &T 4TH): District(State) (I5relT (T54)):

. Complainant / Informant (ﬁmladmm/ga-ﬂmm )
(a) Name (9T9): PRAMOD KUMAR SWAIN

(b Father's Name (a1 @1 5719) ©
(c) Date/Year of Birth (5=0 Tafdr / a ): 1959
(e) UID No. (J3mger €.):
(f) Passport No.(qmaqiE §.):
Place of Issue (ST &XA &1 TITH ):

LT. PRANAKRUSHNA SWAIN
(d) Nationality (TTgtzar): INDIA

Date of Issue (ST &4 @i i)

{(g) Id details (Ration Card,Voter ID Card,Passport,JID No.,Driving License,PAN)

S.No.(#.9.) Id Type (45T UF & THNR)
b B
(h) Address (U<i):

id Number (Ug=IT< €&T)

‘S.No.(ﬂ%gﬁ;}; Address Type (UaT 6T Y@HIY)
- | -

Address (TdT)

1 } Present Address

PRATAPNAGARI, BHANAPUR SADAR,UPD, CUTTACK,
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{h) Address (TdT):

1 Present Address ODISHAINDIA
2 Permanent Address ‘ PRATAPNAGAR!; BHANAPUR,SADAR,UPD, CUTTACK,
ODISHA,INDIA

{i) Occupation (cTagg):
(i) Phone number (gX9TY ¥.): Mobile (WarTge €.): 91-9111111111

7. Details of known/suspected/unknown accused with full particulars (3770 / &feTer / 3TATA AT H BT 4R
ferercor giger arota):

5.No. Name (F1H) iAii:as (3ITATH) iRelative‘s Name Present Address (arefaT= Ta)
(6.9.) (TeedEr w1 =) .
1 |PRAKASH E '1.NOT NOTED,SADAR,UPD, |
CHANDRA . CUTTACK,ODISHA INDIA
ROUTRAY |

8. Reasons for delay in reporting by the complainant/informant (frmaaaaf / gaTRd! g RoTE ¢ & ot
B H HI):

9. Particulars of properties of interest (Fafeira IruiRY &1 ferawo): 2

S.No. Property Category (§uR Property Type (4Fufdr Description (farawm) Value(in Rs/-)
(d.) gy @ YBR) o (ea (@ d)
10.Total value of property (In Rs/-)-araRY &1 Fel 4ea(% H):
11.Inquest Report / U.D. case No., if any (g arfter Naid / 7.31. yaww €., aTe 18 g )
S.No. (#.9.) UIDB Number (. E1. 760 §.)

12.First Information contents (JIH Y1 7Y ).

ONE PRAMOD KUMAR SWAIN (67), S/O-LATE PRANAKRUSHNA SWAIN OF
PRATAPNAGARI, PS-SADAR, DIST-CUTTACK APPEARED AT PS AND SUBMITTED A
WRITTEN REPORT. HE ALLEGED THAT HE IS PRESENTLY WORKING AS PRESIDENT OF
MAA DHAKULE! GRAMYA UNNAYANA COMMITTEE, RPATAPNAGARI, THE KUAKHAI RIVER
SAND BED, PRATAP NAGAR! OVER AN AREA OF 5.26 HA/13.00 ACRES WAS LEASED OUT
IN RESPECT OF PRAKASH CHANDRA ROUTRAY ON 23.08.2022 FOR ONE YEAR WITH
MGQ 157800 CUM. WITH A TOTAL DEMAND OF RS. 1,33,13,271 EXCLUDING THE 7 %
REGISTRATION EXPENSES. THE SAND BED COULD NOT COME TO OPERATION DUE TO
NON COMPLINACE OF THE CONDITION AT 7.21 OF ENVIRONMENTAL CLEARANCE AS
THE APPROACH ROAD PLAN COULD NOT BE APPROVED BY THE CMC AFTER
RECOMMENDATION OF THE COOPERATOR. THE AMMENDED EC HAS BEEN ISSUED ON
21.11.2024 WHEREIN CONDITION NO 5 DEMANDS THE REVISED APPROVED MINING
PLAN TO MAKE {T COMPATIBLE WITH THE W.C. VOLUME 1LE. 16500 MCGQ. AND OTHER
CONDITIONS REMAIN SAME WHEREIN ROAD PLAN 18 MANDATE. THE SAID ROAD NEED
TO BE SHOWN IN THE MODIFIED APPROVED MINING PLAN. NON COMPLIANCE OF HTE
SAID CONDITIONS, THE AMENDED E.C. ISSUED CANNOT COME TO OPERATION. ON
SEVERAL TALS MR SAMIT SAHU MINING OFFICER, CUTTACK SADAR HAS DISCLOSED
THAT THE ABOVE CONDITIONS ARE NOT CGMPLIED AND HE HAS EXECUTED A UNDER
VALUATION SUPPLEMENTARY LEASE DEED OF 9500 CUM. IN CONTRARY TO THE MGQ
SPECIFIED UNDER RULE 27 OF OMMCR 2016 REVEALED IN AUCTION NOTICE. SUCH
EXECUTION OF DEED REVEALS THE LOSS OF REVENUE OF 57 % LEWHICH IS ABOUT
RS. 50 LAKH DISCOUNT PROVIDED TOT HE LESSEE WITHOUT AUTHORITY AND




To, .
The IIC, Cuttack Sadar P.S
Dist- Cuttack

3 Sub:- FIR
v
ﬁ, chr Sir,
é/ﬁ I, Shri Pramod Kumar Sw in, aged about 67 wvears, S/o Late
m Pranekrushna Swain At- Pratap Nagori;-Po- Bhanapur, PS-Cuttack Sadar,
X 1 D Dist Cuttack, Odisha-753011 presently working as President of Maa

Dhakulei Gramya Unnayana Committee, Pratap Nagari, Cuttack-11, would
7 like to inform you the following facts for immediate action at your end

acres was leased out in respect of Prakash Chandra Routr ay on ;‘3
for one year with MGQ 157800 Cum. With a total demand
1,33,13,271/- excluding the 7% registration expenses.

9 ~— :

Qo K}:] The sand bed could not come to operation due to non compliance of the
e conditions at 7.21 of Environmental Clearance as the approach road plan

C&, &« ,— could not be approx-’cd by the Cuttack Municipality Corporation after

A2 \it recommendation of the £

E .

L9 The amended E.C. has been issued on 21.11.2024 wherein condition no. &

V\ demands, the revised approved mining plan to make it compatible with the

e

V\f.C. volume ie. 16500MGQ. And other conditions remain same wherein
road plan is a mandate. The said road plan need to be shown in the
modified approved mining plan. Non compliance of the said conditions, the
amended E.C. issued cannot come to operation.

On several talks Mr. Sambit Sahu, Mining officer, Cuttack Sadqr {Moh. No.

has disclosed that, the above conditions are not con

d and he has
executed a under valuation supplementary lease deed of 9500 Cum., In
contrary to the MGQ specified under rule 27 of OMMCR 2016 reveled in
auction notice.

> T el

Such execution of deed reveals the loss of revenue of 57% i.e. which i1s about
Rs. 50 Lakh discount provided to the lessee without
Jurisdiction wherein the collusion of Mining Officer is prcved.

authority and

Today at 1.30 AM, deployment of Tractors

withiout

transit permit wcre
reported to the said Mining Officer, where he has said that, such hidden

transportation by Mr. Prakash Routmv complain cannot be made by the
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The Kuakhai River sand bed, Pratap Nagari over an area 35.26 ha.,/ 13.00
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villagers. It is only the jurisdiction of the Mining officer, who can complain.
Further also said, the illegal dispatch is common in cvery sand bed wherc
we have allowed the lessee.

It is important to note that, the collusion of iliegal dispatch of the Mining
Officer be enquired and a P.S. case may please be registered U/s, 163/223

of BNSS 2028 and U/s 21 (5) of MMDR Act, U/r 51{iv) of OMMCR 2016,

Your-early action after investigation isHighiy solicited
i 4 &

With regards

vy : ;
(f ’5“61}1/}434 [CLLM{ gCt Yl 4
Yours faithfully 0’7’;/’0 /2326

Page 2 0f 2

517



518
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12.First Information contents (JYH YAAT1TLT ):

JURISDICTION WHEREIN THE COLLUSION OF MINING OFFICER IS PROVED. TODAY AT
1.30 AM DEPLOYMENT OF TRACTORS WITHOUT TRANSIT PERMIT WERE REPORTED TO
THE SAID MINING OFFICER, WHERE HE HAS SAID THAT SUCH HIDDEN
TRANSPORTATION BY MR PRAKASH ROUTRAY COMPLAIN CANNOT BE MADE BY THE
VILLAGERS. IT IS ONLY THE JURISDICTION OF THE MINING OFFICER, WHO CAN
COMPLAIN. FURTHER ALSO SAID, THE ILLEGAL DISPATCH IS COMMON IN EVERY SAND
BED WHERE THEY HAVE ALLOWED THE LESSEE. AS IT REVEALS A COGNIZABLE
OFFENCE U/S-303(2) BNS/R.W.SEC 21 OMMDR &1 OMMCR, IIC REGISTERED SADAR PS
CASE NO 263/2026 AND DIRECTED S| P.NAIK TO TAKE UP ITS INVESTIGATION. SERVED
A COPY OF FIR TO THE COMPLT. ON FREE OF COST.

13.Action taken: Since the above information reveals commission of offence(s) u/s as mentioned at ltem
No. 2.
(@1 TR BTRAETEY : g TR UL BT & UAT Terar § 6 Sraere S ST Al A €. 2 7 Jeel® ¥RT H g g |)

(1) Registered the case and took up the investigation: or {IT)

(weror gSf Tt T ofiR site & fora feray wam ):

(2) Directed (Name of LO.) (§19 ST BT ATH): PUSPA RANI NAIK Ra‘r;k {(a<): S!(Sub-Inspector)
No.(¥.): Mobile No.(WiaTsel ©.): 6372931393  to take up the Investigation (&1 STT= aru+
arg & 99 & forg My T mam) or (A1)

(3) Refused investigation due to (S¥ & [&Q ):

or (& HIOT ZHR THaT T7)
(4) Transferred ic P.S.(gT91): District (rem):
on point of jurisdiction (& §FTTEHR H HTIT gEATAC)

F.L.R. read over to the complainant / informant,adr~itted to be correctly recorded and a copy given to
the complainant / informant free of cost. (FRrrad@at / gaaTadl & TS T & g7 74, ¥a! asf s

AT 3y widt gew Raraamal w1 &)t |)
R.0.A.C.(3mT. 3N .1 .41)

14.Signature/Thumb impression of the complainant / informant.
(Rraraamat / gaareaal & gearat / s & FHamE):

15.Date and time of dispatch to the court
(areTera & gur & feaTE 3fiY aa):

Signature of Ofﬁce(" %%iﬁ%e, Police Station

(ATHT TYT & FEATER)
Name (ATH): TUSHAR KANTA SETHI
Rank{uc): | (Inspector)
No.(&.):CCQPS0638Q
Vichiie ?@G.(H\TEW H.):8763271167

W



	IMG_20260512_0002
	fir dhakulei

